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The Goa Bu:ldmgs (Lease, Rent and Eviction
" Control (Amendment) Bill, 1996

(Bill No. 14 of 1996)

A7 BILL

further to ‘amend the Goa Daman and Diu Buildings
_ (Lease, Rent and Eviction) Control Act, 1 968

Be it enacted by the Legislative Assembly of Goa in the
Forty-Seventh Year of the, Republic of India as follows:—

" 1. Short title and commencement.— (1). This Act may be
called the Goa Buildings (Lease, Rent and Eviction) Control
. (Amendment) Act, 1996.

(2) 1t shall come into force at once.

- 2. Amendment of section 234.— In sub-section (3) of .
section 23 A of the principal Act, after clause (b), the follow-
ing clauses shall be inserted, namely:— ‘

* (c) The provisions of this sub-section shali be appli- ~ -
cable to all applications including those pending proceed-
ings before any Controller/Tribunal/Court and all such
proceedings shall be disposed of in accordance with the

_ provisions of this section.

- {(d)During the pendency of proceedings for recovery of
possession under this sub-section, the tenant shall con-
tinue the regular pavment of rent due to the landlord or
deposit such ammounts with the Controller/ Tribunal/Court
for payment to the landlord , '

Provided that nothing in this sub-section shall be so _
construed as conferring a right on any person to recover

* possession of more than one residential building tnclusive of

any part or parts thereof if it is let out in part or parts: B
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Provided further that the Controller may give the tenanta
' reasonable penod for putung the }andlord or as the case ma}

ma\ extend such txme SO as not to exceed Si;
aggregate.”
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Statement of Ob;ects and Reasons

Secnon 23—A is: proposed to be amended $0 as 10
reinstate sub-clauses (c) and (d) in: sub—sect:on (3) which .
-were rendered meffectne whxlst substituting. sub-secuon
3), by mersnght 8 T Lo

7

Financial Memorandumi
No financial implications are involved.in this Bill. *
“Memorandum Regarding Delegat_e‘(;ijﬂ-l:_‘egisléﬁ;ih'

No delegated legislation is contemplated in this Bill.

‘P’anaji,/

Panaji, 3
8th August, 1996




(Anne\mre to Bnll No. 14 of 1996)

: The Goa Buudmgs (Lease, Rent and. Evncnon) Comrol
» - (Amendment) Bil, 1996

.. The Goa Daman amH?uf Bmkimgs (Lease -Rent and Ewcuon)
Comml Act, 1968 -

“(AEt2 of 1969)

1. Section 23A.—

“(3) Not\mhstandmo amthme comamed m this Act —

(a)a landlord who isa member of the armed forces of the Union

or who is an emplosee of the Central Government or Railways or

any Public Sector Undertaking of the Central Government whose
emplovees are subject to transfers from their original place of
. postmz or who was such member or emplovee as the case may be,
" andsis duly retired (which term shall .include premature
reurement), shall be entitled to recover possession of amy

premises on the grounds that the premises are bonafide required = -

by him for occupation by himself or.any member of his family
(which term shall include a parent or other relation ordinarily
residing ‘with him and dependent on him), and the Controller shall

3

pass an order for eviction on such ground if the landlord, at the . . .

hearing of the suit, produces a certificate signed by the Head of his E

. Services or his Commanding Officer or by the Head of his Depart-

ment or Head of the Public Sector Undertakmo asthe case may be, -

1o the effect that—-

(i) he is presently a member of the armed forces of the Union

or employee of the Central Government or Railways or the -

Public Sector Undertaking of the Central Government or he was
such member or employee as the case may be, and is now retired
- ex-serviceman or employee as the case may be; and

(ii) he does not possess any other suitable residence in the
local area where he or the members of his family can reside:

Provxded that ‘in the case of an -ex-serviceman or an' ‘

ex-employee referred to .in sub-clause (i) above, ‘an affidavit

sworn before the competent authority 10 the effect as envisaged in

sub-clause (ii) shall be sufficient;

®) Wher;e‘a »mem'ber of the armed forces of the Union or
_ employee of the Central Government or Railways or any Public -



—_—5
Sector Undertaking of the Central Govemment whose employees
are subject to transfers from their original posting place, as the case
may be, dies while i service or such member is duly retired and
~ dies within five vears of his retirement, his widow who is or
becomes a landlord of anv premises, shall be entitled to recover
possession of such premises, on the ground that the premises are
bonafide required by her for occupation by herself or any member

B ~ of her family (which term shall include her husband’s parent or

other relation ordinarily residing with her) and the Controller shall

. pass an order for eviction on such ground, if such widow, at the
hearing of the suit, produces a certificate signed by the Area or
Sub-Area Commander within whose jurisdiction the prexmses are
situated or by the Head of Department or Head of the Public
Sector Undertaking whereof, her deceased husband was employee
to the effect that—-

(1) she is a widow of a deceased member of the armed forces
or the employee of the Central Government or Railways or any
Public Sector Undertaking of the Cemral Govemnment, as the
case may be; and

(ii) she does not possess any other suitable residence in the
local area where she or the members of her family can reside:

Provided that the landlord or his widow', as the case maj' be'shall '
beentitled to recover only one of the premises chosen by him or her;

under this section, in case more than one premises have been let out
by him or her

Explananon 1.— For the purpos&s of thls sub-section,—

(i) « armed forces™ means an armed force of the Umon
constituted under an Act of Parliament and includes a member
of the police force constituted under the Police Actas apphcable
to the State of Goa;

(i) any certificate granted by the concemed authority
thereunder shall be conclusne evidence of the facts stated
therein.

Explanation 2.— For the purpose of clause (a) of this
sub--section, the expression “the Head of his Services” in the case’
of officers retired from the Indian Navy, includes the Flag
Officer-in-Chief, Western Naval Command and in the case of
officers retired from the Indian Air Force, includes the Station
Commander.” '

Assembly Hall, - - Ashok B. Ulman =
Panaji, o * Secretary to the Legislative:
8th August, 1996 77 Assembly of Goa



